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Heard Mr, Fadhi Lezrmed Counsel for the

3 - - =~ AAN St arm A4 :
Mr, B, Dash, Learned Addl., Standing

Applicant znd
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sel for the Respondents,
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The A pplicant having faced retirement
from Govt. service ( on attaining 58 years of

age in the afternoon of 31st March, 1995) gog

the Fensionary Penefits, - The Department of )\f
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Ferscnal & Training (DOF&T) vide its Memo

dated 14,7.1995 reised the Fenegit limit to

=
~4

2.5 lakhs ffom 1 lakh and added 97% of DA in

the pay for the purpose of gratuity w.e.f.

1.4,1995, The Applicant represented to the
Authorities, time and again, to get the

enefit as was made available w,e.f. 1.4,1995,

The case of the Applicant was transmitted by
the Recpondent No.3 to the Respondent No,l
on 30th June, 2000 anﬁ)by communication dated
6.,11,2000, the Respondent No,3 refused to grant
the benefit made available in OM dated 14,7.1995
to the Applicant., In the said premises, the i
Applicant filed this presernt OA for redressal
of his grievance

[ ]

In the above akremises,

as to vhether

the benefit made available w,e.f, 01,04,1995

|
can bhe extended to a Govt, Servant superannuated,
-~ - . 1
on 31.,03.1996', is the issue in this OA. The
sald aspect cof the matter was examined in

-

by this Tribunal (at Mumbai

Full Bench) in the case of Venkatram Rajgopalan
Vrs, Union of Indiea and Others and decided on

15,10.1999 (as has been reported in Swami's

News of June, 200N st page 58-60) and in that {
case the Full Bench of thie Trikunal held that

the benefit introduced w.e.f. 01.04.1995 ic also !
to be made available for the Covt, Servants who
faced normal superannuation in the afternoor

of 31st March, 1995, {

r of the matter, |

are directed to grant
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complete relief to the Applicant by extending

the benefite as are availakle in OM dt.14,07,19¢

to the applicant within a maximum period of one
month,

Thi= 0.A. is, accordingly, allowed

hu-tl in the CiL‘Cl;!’ﬂStaﬂCes, ‘,—;’it}jout any order

as to cCosts,

" — : :
lember (Judicial)




